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PRINCIPAL BENCH, NEW DELHI
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2. COPIES OF ORDERS DATED 12.03.2024 AND 18.12.2025

IN O.A. 569 OF 2023 ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-1

3. A COPY OF THE LETTER DATED 10.02.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2

4. COPIES OF LETTERS DATED 10.12.2025, 15.12.2025 AND
06.01.2026 ARE  ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-3

5. A COPY OF LETTER DATED 05.02.2026 THROUGH

WHICH SURVEY OF INDIA HAS PROVIDED THE DRAFT

COPY DATED 06.02.2026 IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE-4

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL -bhanwar(09jadon@gmail.com
PHONE NO.-7838248353

Date: 14.02.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCIH, NEW DELHI

ORIGINAL APPLICATION NO. 437/2025

IN THE MATTER OF:

NEWS ITEM TITLED “CAG SLAMS GREATER NOIDA FOR
ALLOWING FARMHOUSES ON HINDON FLOODPLAIN”

APPEARING IN THE TIMES OF INDIA DATED 18.08.2025

VERSUS

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

REPLY ON_BEHALF OF EXECUTIVE ENGINEER IRRIGATION

CONSTRUCTION DIVISION, GHAZIABAD IN COMPLIANCE WITH

ORDER DATED 19.01.2026 BY THE HON’BLE TRIBUNAL

I, Raj kumar Vern, aged about 56 years, S/o Shri Nanak Chand Vern, posted

as Executive Engineer do hereby solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2. That I statc that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
BACKGROUND OF THE MATTER

That, the present matter pertains to the alleged illegal construction of
farmhouses on the floodplain of River Hindon, which were allegedly
permitted by the Greater Noida Indust‘rial Development Authority (GNIDA).
The Hon’ble Tribunal, vide order dated 01.09.2025, was pleased to register
the present proceedings suo motu on the basis of a news item titled “CAG
slams Greater Noida for allowing farmhouses on Hindon floodplain”
published in The Times of India dated 18.08.2025.

. That, it is most humbly submitted that the issue concerning the demarcation
of the Floodplain Zone of River Hindon is already under consideration
before this Hon’ble Tribunal in O.A. No. 569 of 2023, titled Alok Kumar vs.
Union of India & Ors. In O.A. No. 569 of 2023, vide order dated
12.03.2024, the Hon’ble Tribunal had directed to involve Survey of India
in the floodplain zone demarcation process for river Hindon and
Yamuna in districts Ghaziabad and Gautam Budh Nagar. In the said

matter, the Hon’ble Tribunal, vide order dated 18.12.2025, was pleased to




Il.

215

direct as follows:

“S. Sh. Ravindra Meena, Superintending Surveyor, Survey of India

appearing virtually has sought time to examine the Seasibility of preparing

the 0I-meter contour map by extrapolating the data which has already

been received by drown survey.

6. The State as well as the Survey of India are also directed to disclose the

stretch of river Hindon which is remaining to be surveyed in the next
report.

7. List on 16.02.2026.

Copies of orders dated 12.03.2024 and 18.12.2025 in O.A. 569 of 2023 are
annexed herewith and collectively marked as Annexure-1.

That, the present matter was last listed for hearing on 19.01.2026, where the
Hon’ble Tribunal directed as follows:

“6. Counsel for the State of UP is directed to file an affidavit of the
competent Authority of the Irrigation Department disclosing the status of
demarcation of flood plain zone of river Hindon with specific reference to

the stretch of river Hindon which is under consideration in this OA.

7. List on 16.02.2026"

REPLY IS AS FOLLOWS
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6. That, it is humbly submitted, the deponent vide letter no. 624/SNKG/NGT
dated 10.02.2026, informed the Chief Engincer (Yamuna), Irrigation and
Water Resources Department, U.P. about the current status of demarcation
of the floodplain of River Hindon in compliance with the directions of
the Hon’ble Tribunal, the details thereof are set out in the paras
hereinbelow.

A copy of the letter dated 10.02.2026 is annexed herewith and marked as
Annexure-2.

7. That, vide letter dated 10.02.2026, referred to hereinabove, it has been
informed that the length of River Hindon is 56.600 km within District
Ghaziabad and 45.400 km within District Gautam Budh Nagar
(approximately 102 km in total). It has been further stated that the Survey
of India is undertaking the survey work for demarcation of the Floodplain
Zone, covering an area of approximately 769 sq. km/ 102 km length, in
compliance with the directions of this Hon’ble Tribunal.

8. That, the Survey of India, vide letter nos. 4271/39—C-ED dated 10.12.2025,
4346/39-C-ED dated 15.12.2025, and 80/39-C-ED dated 06.01.2026,
informed the deponent department regarding the status of the survey work of
the floodplain of Rivér Hindon. It was stated therein that, out of the total 769
sq. km stretch of River Hindon falling within the districts of Gautam

Budh Nagar and Ghaziabad, the ORI and DEM data for 305 sq. km has

already been provided to the deponent department.
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Copies of letters dated 10.12.2025, 15.12.2025 and 06.01.2026 are annexed
herewith and collectively marked as Annexure-3.

9. That, vide letter dated 15.12.2025, mentioned above, it has further informed
that, with respect to the remaining 569 sq. km, survey work for 369 sq. km
has been assigned to M/s Aarav Umnanned System Pvt. Ltd., which has
completed drone survey work for 125 sq. km. However, the balance survey
area falls within the Red and Yellow Zones determined by DGCA, and
accordingly, requisite permissions have been sought from the MOCA, the
permission thereof is currently pending.

10.That, vide letter dated 15.12.2025 mentioned above, it was further informed
that the remaining 200 sq. km survey work shall be carried out by the
Survey of India departmental drone team itself. It was stated that the said
area falls within the Red and Yellow Zone as determined by the DGCA. It
was further conveyed that the requisite permissions have already been
granted by the Ministry of Civil Aviation, Ministry of Home Affairs, ATC
Hindon, and ATC Safdarjung. ATC Hindon has permitted drone flying only
on Saturdays after 3:00 PM. Despite the aforesaid permissions,
operational clearance is not being granted to the drone survey team,
resulting in inordinate delay.

11.That, vide letter dated 10.02.2026 (Annexure-2 of this affidavit), with respect

to the current status of demarcation of the floodplain of River Hindon, it has

further been informed as follows:
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A copy of letter dated 05.02.2026 through which Survey of India has
provided the draft copy dated 06.02.2026 is annexed herewith and marked as

Annexure-4.
12.That, the deponent, in faithful compliance with the directions of the Hon’ble

Tribunal, is filing the present affidavit and remains duty-bound to ensure

compliance with the directions in their true letter and spirit.

13.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.
14.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.
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DEPOEENT

VERIFICATION

Verified at _ Noida on this 14 day of February 2026, that the

contents of the above affidavit from paragraphs 1 to 14 are true and correct to

the best of my knowledge and belief, No part of it is false and nothing material

has been concealed therefrom.

DEPO& ;
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Item Nos.15& 16 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 275/2023
(I.A. No.869/2023)

Mahesh Kumar Applicant
Versus
State of Uttar Pradesh through Chief Secretary Respondent(s)
With

Original Application No. 569/2023
(I.A. No.719/2023)

Alok Kumar Applicant

Versus

Union of India Ministry of Environment Forest
& Climate Change Respondent(s)

Date of hearing: 12.03.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Satyabeer Singh, Adv. for Applicant in OA 275/2023 (Through VC)
Mr. Anand Mishra, Mr. Prashant Kanha & Ms. Nisha Rai, Advs. for
Applicant in OA 569/2023

Respondent(s): Ms. Garima Prashad, AAG, Ms. Priyanka Swami & Ms. Simran Sehgal,
Adpvs. for the State of UP
Mr. Atul Kumar, ADM, Gautam Budh Nagar
Mr. B.K. Singh, EE, Mr. Raj Kumar, EE & Ms. Vartika Tripathi, AE,
Department of Irrigation, State of UP
Mr. Vishal Singh & Mr. O.S. Bisht Mishra, Scientists
Mr. N.P. Singh & Mr. Kuldeep Singh, Asst. Engineers
Mr. Ravindra Kumar, Senior Advocate (Through VC), Mr. Binay Das, Mr.
Vipin Kumar Saxena & Mr. Shivam Saksena, Advs. for Greater Noida
Mr. Sumit Arora & Mr. Anshuman, Advs. for MoEF & CC in OA 569/2023
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Nishi Kant Singh, Adv. for Noida Authority

10
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Mr. Yagyawalkya Singh & Ms. Divya Swamy, Advs. for Ghaziabad
Development Authority
Mr. Rajesh Aggarwal, Adv. for Intervenor

ORDER

1. The main issue in the original application is in respect to
unauthorized construction in the flood plain zones of Yamuna and
Hindon river in the villages namely, Lakhnawli, Greater Noida and
Gautam Budh Nagar in Uttar Pradesh. By the order dated 29.01.2024 we
had directed the State Government of Uttar Pradesh to expedite the
process of demarcation of flood plain and to ensure completion of
demarcation within one month. Accordingly, a period of one month was

allowed.

2. Today, AAG appearing on behalf of Government of Uttar Pradesh
has sought further of six months time based on the time schedule given
by National Institute of Hydrology, Roorkee which has been engaged by
Government of Uttar Pradesh. For the said study National Institute of
Hydrology has quoted Rs. 42 Lakhs + GST with the study duration of Six
months.

3. During the course of hearing, justification for the time period was
tried to be put forth by the Council and officials from the Government of
Uttar Pradesh. It was mentioned that one meter contour interval is being
taken for depicting the various flooding scenarios and that based on 1
meter contour interval along with maximum flood level and other relevant
parameters the flood plain zone will be demarcated. The officials of the
State Government and the counsel are unable to justify the criteria of 1
meter contour. They were advised to provide justification or material to
show the relevance of 1 meter which they were unable to provide. Hence,

we are unable to understand the justification from one meter criteria.

11
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4. In our earlier order dated 29.01.2024, we had made it clear that
the “flood plain” as defined “River Ganga (Rejuvenation, Protection and
Management) Authorities Order 2016” shall be followed. As per the said
notification, flood plains of river Ganga and Tributaries are defined as the
area which “comes under water on either side due to floods responding to

its greatest flow or with a flood of frequency once in 100 years”.

5. Along with the joint report filled by Irrigation Department of Uttar
Pradesh, a correspondence dated 05.02.2024 with Survey of India (Sol)
has been annexed. As per the said communication, Sol has informed that
topographical map of 25,000 and 50,000 is available with Sol for public
use with 10 meter and 20 meter contour interval. Sol has also mentioned
that one meter contour interval topographical map would require special
survey.

6. The issue before us is to prevent encroachment on the flood plain,
stop unauthorized constructions, prevent illegal mining, stop discharge of
effluents and ensure that the integrity of River Yamuna is maintained
with its free flow. Keeping in view the above objectives and the definition
provided in the Ganga Rejuvenation Notification dated 07.10.2016 for the
flood plain zone and keeping in view the reflected constrains for this
matter at this stage, we are of the opinion that 1: 25000 scale map with
10 meter and 20 meter contour can be sufficient. If any specific
construction and development, is to be taken up then, micro scale
contour interval of 1 meter or 0.5 meter can be considered at a later stage

by concerned departments.

7. Since as per the report of the Irrigation Department, Government of
Uttar Pradesh has consulted Sol and has obtained their opinion, we are

of the view that, Sol which is a national reputed surveying agency, be

12
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engaged for demarcation of the floods plain zone of Yamuna and Hindon
as per Ganga Rejuvenation Notification dated 07.10.2016.

8. Accordingly, we direct the Government of Uttar Pradesh to consider
to engage Sol and complete the flood plain demarcation for Yamuna and

Hindon falling within the State within a period of one month.

9. List this matter on 29.04.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
March 12, 2024
Original Application No. 275/2023
(I.A. No.869/2023)
HB

13
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Item No. 09 & 10 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 275/2023
(IA Nos. 38/2025 & 869/2023)

Mahesh Kumar Applicant

Versus
State of UP & Ors. Respondent(s)

With
Original Application No. 569/2023
(I.A. Nos. 158/2025, 817/2025, 240/2024 & 719/2023)
Alok Kumar Applicant

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 18.12.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
Applicant: Mr. Satyabeer Singh, Adv. for Applicant in OA 275/2023 (Through VC)

Respondents: Mr. Ravindra Kumar, Senior Advocate with Mr. Shivam Saksena, Advs.
for Gr. Noida Authority
Mr. Bhanwar Pal Singh Jadon, Mr. Shivansh Sharma, Ms. Atika Singh,
Ms. Disha Tiwari, Ms. Gargi Chaturvedi & Ms. Anjali Sharma, Advs. for
UPPCB
Ms. Priyanka Swami & Ms. Meghna Singhal, Advs. for the Irrigation
Department, State of UP
Mr. Gigi. C. George, Adv. with Mr. Ravindra Meena (Through VC),
Superintending Surveyor, Survey of India
Mr. Ravindra Kumar, Senior Advocate with Ms. Shristi Gupta, Adv. for R
- 7 in OA 569/2023
Mr. Yagyawalkya Singh, Adv. for GDA in OA 569/2023 (Through VC)
Mr. Sumit Arora, Adv. for R - 1 in OA 569/2023 (Through VC)
Ms. Suman Arora, Adv. for CPCB in OA 569/2023
Mr. Shrish Kohli & Mr. Rewant Singh, Advs. for R - 5 in OA 275/2023
Mr. Rajesh Aggarwal & Ms. Deeksha Aggarwal, Advs. in I.A No. 38/2025
(Through VC)

ORDER

1. In the previous proceedings dated 17.09.2025, Learned Counsel for

State of Uttar Pradesh (State of UP) had submitted that determination of

14
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flood plain of river Yamuna in 3 kms stretch upstream of Okhla Barrage

was remaining.

2. Sh. Ravindra Meena, Superintending Surveyor, Survey of India
appearing virtually has stated that there is no difficulty in completing the
exercise by 15.01.2026, data will be supplied to Irrigation Department,

State of UP.

3. Tribunal in this OA is examining the issue of demarcation of flood
plain zone of river Hindon specially in District Ghaziabad and Gautam

Budh Nagar.

4. Learned Counsel for the State as also Sh. Ravindra Meena,
Superintending Surveyor, Survey of India appearing virtually have
informed that Survey of India has assigned the work for doing the survey
of 850 sq.km. but some of the area was falling in red and yellow zone of
DGCA, therefore, the area was re-assessed to 769 sq.km. out of which the
data for 200 sq.km. has been provided by Survey of India to Irrigation
Department, State of UP and so far as 369 sq.km. is concerned, work of
survey of 125 sq.km. has been completed. It has been stated that this data
will be supplied by 31.12.2025. In respect of 444 sq.km., it is stated that
permission for 185 sq.km has been granted and that 256 sq.km. is falling
in red and yellow zone and high-rise buildings are existing in the said area,

therefore, there is a difficulty.

S. Sh. Ravindra Meena, Superintending Surveyor, Survey of India
appearing virtually has sought time to examine the feasibility of preparing
the 01 meter contour map by extrapolating the data which has already

been received by drown survey.

15
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6. The State as well as the Survey of India are also directed to disclose
the stretch of river Hindon which is remaining to be surveyed in the next

report.

7. List on 16.02.2026.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
December 18, 2025
Original Application No. 275/2023
(IA Nos. 38/2025 & 869/2023) &
Original Application No. 569/2023
(I.A. Nos. 158/2025, 817/2025, 240/2024 & 719/2023)
JG.

16
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